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Second Floor, Commercial Complex, 

Indiranagar, 	0 

Bangalore...5 038. 

Dated:... 15 APR 1994 

APPLBATIQ NUMBER: -' 853 of_1993. -- -..--0 - 

APPLICANTS: 

-Sri.Basappa Pakeerapp 	V/S. 
To. 

.RESfDENTS: 

Divisional Personnel Officer, 
Southern Railway,Mysore and Others. 

I. 	Sri.N.Y.Guruprakash, 
Advocate,No.12, 
Chandra Building, 
Avenue Road,Bangalore...2, 

The Divisional Personnel Officer, 
Southern Railways,Mysore Divjon, 

- 	Mysore. 

Sri.LN.Venugopala Gowda,Mvocate, 
No.8/2,First Floor,R.V.Raod, 
Bangalore-4. 

Subject:— Forwarding of copies of the Orders passed by the 
Central adrninit:ative Tribunal,Bangalore. 

Please find enclosed he.cewith a copy of. the RDER/ 

STAY aRDER/INTERIM QIRIJER/, passed by this Tribi.ual in the above 

mentioned application (s) on 	
30thMarch,1994. 

-- 
DE1JTY 

I ' 	JIJJ IC IAL BRPNdHES. 
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CENTRAL AD MI N ISTRAT IVE TRIBUNAL 
BANGALORE BENCH, BANCALORE 

ORIGINAL APPLICATION NO.853/93 

WEDESIAY THIS THE THIRTIETH DAY OF MARCH, 1994 

MR. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN 

IR.T.V. RAMANAN 	 MErVBER(A) 

Shri Basappa Pakeerappa, 
Occupation Service, 
R/o Sri Renuka Prasanna, 
Mote Bennur, Byadaqi Taluk, 
Oharwad District 	 Applicant 

By Advocate Sh.rJ.Y. Guruprakash 

V. 

Divisional Personnel Officer, 
Southern Railway, 
11yS ore 

Assistant Engineer, 
Southern Railway, 
Davangere, 
Chitrdurga District 

Permanent Way Inspector, 
Southern Railway, 
Rani Bennur, Dharwad District 	 Respondents 

( By learned Standing Counsel ) 
Shri A.N. Venugopal 

ORDER 

R. JUSTICE P.K. SHYAMSUNDR, VICE CHAIRMAN 

After hearinp both sides at the stage of 

admission, we think the order reverting the 

applicant ¶ithnut telling him the reason theref'or 

not sustainable. In this case, it was necessary 

Th c\the Department to issue a show cause nctice 

reccding the action taken to reverion. We think 
) 

' \ 	 kheapplicant should have been given an opportunity 
\\_ 

.'•' L0 I 
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of being heard be?bre beig reverted. We, 

therefore, quash 	e impu ned order dated 

17.7.93 produced t Annex re—S without prejudice 

to the right of te respo dents to take 

appropriate acti4 in acc rdance with law. Now that 

the ijipupned ordeis qu had, the applicant will 

be, until further develo ment takes place, entitled 

to work as KeymabL No cots. 

( T.V. RA1ØNAN ) 	( P.K. SHYMIId.UN9AR ) 
t1ET3ER() 	 VICE CH!IRMAN 
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